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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONAL BENCH AT PURE

ORIGINAL APPLICATION NO. 101 CF 2020
IN THE MATTER OF:
Madhukar Dahule ....APPLICANT

//VERSUS//

State of Maharashtra and others .... RESPONDENTS

ADDITIONAL AFFIDAVIT BY RESPONDENT NO.3

MOST RESPECTFULLY SHOWETH:
acad_SHiezo

I 3\_!:‘3(.&}3 7€Gsa s/o \P\Q}(\*)QSG\QC , aged about

N

55BN, currently working as SyGA TAGI L €O, Western
LS

Coalfields Limited, do solemnly affirm and declare as under:

2. That | am, the above-named Deponent, authorized and well conversant with
the factsand circumstances of the present case and thus competent to swear
the present affidav.t.

3. That it is most humbly and respecifully submitted, that the present Original
Application preferred by the Applicant is absolutely devoid of merits and
deserves to be rejected at the very threshold.

4. That Respondent No.3 has filed its objections to the report of the committee,
however the same was inadvertently titled as written submissions and
additional submissions, the same are part of the record of the Hon’ble
Tribunal and therefore maybe treated as objections to the report of the
committee constituted by the Hon’ble Tribunal vide its order dated
02.07.2021.

5. That the present 2ffidavit is being filed tc bring to the notice of the Hon’ble
Tribunal some subsequent events which will betray the impression that the
present OA was filed for redressal of any genuine grievance and firmly

establish that itisonly @ disguiscd attempt to extract monetary benefits.
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6. That the respondent no. 3 was approached by the legal heirs of the

7.

applicant with an offer to arrive at a compromise and an offer to withdraw
present application if instead of monetary compensation as claimed.
respondent no. 3 would agree to acquire the land in survey no. 2 and survey
nc.46/1 at a value of Rs.90 Lakh and employment begiven to one of the legal
heirs of the deceas ~d applicant Late Madhukar Dahule. This offer to settle was
received on multiple occasions and thetrue typed copy of the letter dated
12.03.2024 is annexed as Annexure R- 1.

That the respondent no. 3 after having thoroughly perused the report of the
committee in order to ascertain the exact violation for which the committee
h3d imposed a penalty on Respondent no. 3 had énquired with the State
Government cf  Maharashtra  wnether there is any statutorv
provision/guideline/procedure governing the process of diverting nala/water
stream =tc. The response to the RTI query made bty Respondent no. 3 as
received from the State government is uneguivocally states that there are no
such regulations ir force in the State oi Mahareshiia. This clearly establishes
that there was no guideline/rule/regulation etc or even any executive order in
‘orce reiating to diversion of a drain and thus there is no violation of any
statutory provision at all. This brings intc question the very sanctity of the
report of the conimittee that imposes penalty for violation of some/@lvor‘;
bJt not specifying :/hat exact aruvision has bee.: violated. The RTI q'lue'ry and

\

the response of ‘ne State government cre annexed as Annexure R-2. <

-

Thai the respuident na. 3 further submits ti at ‘ne revenue recofds Oor‘t,L_,
lend revenie depar iment of Lhe state of Naharashtra do not show the “Koradi
Nala ' as 2 recorued water body st all. 10 sucn ifact Situation it 1s clearly
establisne”. that tl > “Kcraa, Mala” is rot 1 recogiised water vody and is at
besz a seasonal drain o' »n real reievance. ine relevant revenue re:ord is

annexed as Arninexure -3,
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9. That in view of the foregoing it is prayed that the present additional affidav -
may kindly be taken on record and It is respectfully submitted that in view of
the above submissions, this Hon'ble Tribunal may pass such order(s) ac
deemed fit and proper in the facts and circumstances of the case

o X

T | 0
DEPONENT.
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VERIFICATION: Area General Manager
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WCL Majri Area
Received on: 28/8/24

Date: 12/03/2024
To,

Area General Manager,
W.C.L. Majri.

Subject:- For settlement by leaving right in the N.G.T.
Sir,

I, being Shobha Madhukar Dahule, age 59 years, my
husband Late Madhukar Suryabhan Dahule expired on
12/04/2022 and my elder son Late Dhananjay Madhukar
Dahule has expired on ¢4/04/2023. Now as on today along
with me, there is my younger son and daughter-in-law and

her son tive years old.

I request you that, since last eight to nine years as the
matter against W.C.L. before High Cowrt and now before
N.G.T. is pending, considering the future I have decided that,
our agricultural land Survey No.2 and 46/1 shall be acquired.
That too, as per rule Rs. go Lakhs at Rs. 13 Lakhs per acre by

employing my son on one seat in W.C.L. be given. I am
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requesting as per my and my heir’s consent. Thereafter, I will

withdraw my case from N.G.T,

1. Pankaj Madhukar Dahule Sd/-
2. Achal Dhananjay Dahule Sd/-
Humbly yours
Sd/-

Smt. Shobha Madhukar Dahule
At Palasgaon, Po: Kuchana
Tq. Bhadrawati, Dist. Chandrapur
Presently at:- Koteshwari Apartment, Sneha
Nagar, Chandrapur, Tq. Dist.
Chandrapur
Mobile No. 7820805031
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BICNIENESIER

ANNEXURE R-2

HERTE I
e § AGHURYT faamT
HISTH HIHT H1T, EATCHT TS <1k, T HiesT, HAeTa, Hars- ¥ 0o 033,
?“aﬁ W (0) WELERIY E-mail: prakash.patil1 968@mah.gov.in

ShHTeh: HI3T31-203%8/ Y57 . 386/ ST3-9 feAieh : ol e, R0
fd,
1. fas Gards S
Q. NO B-4%, KUCHANA COMPLEX,
Pin - ¥8¥yo3

fowy - aifedar sifa R AfRIfATH -3004 37 3T
HEY - 3MUSHT 3191 (SOWCD/R/2024/80030), T&. 90/08/303%
qRIed,
SWRIF fAwargEd 3T . 90/08/203% ST 315 AT HIATHAN
f$.9%/08/203% ! YT STSST TR
2. Y UK AT AR ST dh R 2004 AT AT THT FAR UT0ATY Y18
JBAUITIEYTdIes HRITHAT 3Me3T T ¥ HIvds! el Arfedl MevaEEdd
ISRIGT  AMRAN  3Us 9HEE 9 a9 Afgdl IAfSdR
I, 2004 =T A 9R(%) TAR UYH AU AHRT #1991, drRieR)
SR T2IT 3R FWd, §e G TSHURU AN, HA16Y, Has Iidds 3o feadi=an s
AU Bl Isos.

S ,\
(RIN3T 91, )
S Hiied! AR TAT Bl ATBRI

HEIRTS AT

AT - T BRI 1%

D:\Nagap Sir PC Data\NAGAP\#TiR a1 3iffib R .docx



6/21/24, 1:14 PM 754 RTI Details

RTI REQUEST DETAILS

Registration No. : SOWCD/R/2024/80030 Date of Receipt : 10/06/2024
Type of Receipt : Elcct1'<?¥‘.1§eilly’ Transferred from Other Public Language of Request English
Authority :
Name : Ravichandra Sudhakar Raut Gender : Malce

Address : Q.NO B-39 KUCHANA COMPLEX, Pin:442503

 State Maharashtra Country : D_clg_yls "
provided

Phone No. : +91-9663421294 Mobile No. : +91-9665421294

Email : ravichandraraut@gmail.com

Status(Rural/Urban) : Rural Education Status : Above Graduate
Letter No. : Details not provided Letter Date : Detzx;]s not
provided
Is Requester Below Poverty Line ? : No Citizenship Status Indian
Amount Paid : 10 Mode of Payment Payment Gateway

Mode(s) of information Supply : Hard Copy

Does it concern the life or Liberty of a Person ? Details not provided. Suresh Tonge Jall

Request Pertains to :

1) Please provide any circulars, office orders, & any other public document related to the laid down
Information Sought : procedure for the diversion of Nallah/Any water stream(Natural) in the state of Maharashtra. 2)
Please specify the sections applicable for the diversion of Natural Nallah/Any water stream

prr-stizel! ce
95106 20724

https://rtionline.maharashtra.gov.in/RTIMIS/CPIO/RTIDetails.php?req=HITJT6ZG5d21qZFBScBxvve CIETKGfkYhHOT%2FiGiICMY %3D

1/
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By Registered Post

GOVT. OF MAHARASHTRA
Soil and Water Conservation Department
Madam Cama Road, Hutatma Rajguru Square, Pot Mala,
Mantralaya, Mumbai — 400 032.
Phone No. (022) 22886934 E-mail: prakash.patilio68@mah.cov.in

No.MAA-2024/C.No. 246/Water-1  Date:o5t July, 2024
To,

Shri Ravichandra Sudhakar Raut,
Q.NO.B-59, KUCHANA COMPLEX
Pin-442503

Sub: Application under Right to Information Act-2005

Ref: Your application (SOWCD/R/2024/80030) dt.
10/06/2024.

Sir,
In concern to the above subject, on 19/06/2024 this

Desk received your application dated 10/06/2024.

2. By the present application under Right to Information
Act, 2005 you have requested to supply office order in
respect of turning of Drain, so also other water flow. The

information in this regard in the record is Nil.

You prefer appeal under section 19(1) of the Right to

Information Act 2005 before First Appellate Authority Shri
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P.N. Patil, Executive Engineer and Undersecretary, Soil &
Water Conservation Department, Mantralaya, Mumbai

within 30 days, if you are not satisfied with the above

information.
Yours,
Encl: Right to Information Act Sd/-
application. (Suresh B. Tonge)

Public Information Officer and
Desk Officer, Govt. of Maharashtra

10
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Under Jurisdiction of Nagpur Court only

deca dicThicael R1BRE/ Western Coalfields Limited

(foft 2ot @uafh) (A Mini Ratna Company)
®iet 33 ffdes @) gl aswuoft
Fra 1Rar Rfide £t sqrft F00ft (A Subsidiary of Coal India Limited)

s a1 Rk, arerft Ay OFFICE OF THE, AREA GENERAL MANAGER, MAJRI AREA
s 3R, wrd D weft Rregne st merg, fa: ool Address WCL, Majri Aréa, PO: Majri, Dist: Chandrapur, MS, PIN_ 442503
), @, T s, A gD, AeTge 0009 Regd. Office, Civil Lines, Nagpur- 440001
Website: www.westerncoal.in , Dept: Personnel / Legal
T & AR /6. f72024-2 fi%: 23/09/2024

i,
Mrs.Shobha Madhukar Dahule,
At. Palsgaon Po.Kuchana,
Tah.- Bhadrawati, Dist.-Chandrapur

Subject: Response to Letter from Mrs. Shobha Madhukar Dahule Regarding Original
Application No. 101/2020 (WZ) ,National Green Tribunal, Western Zone, Pune

Dear Sir/Madam,

This letter is in response to the letter from Mrs. Shobha Madhukar Dahule (wife of
petitioner Late Madhukar Suryabhan Dahule) dated 12/03/2024, pertaining to
Original Application No. 101/2020 (WZ) filed before the National Green Tribunal,
Western Zone, Pune, in the matter of Madhukar Suryabhan Dahule vs. WCL.

The land in question, bearing Survey No. 2 of Mouza: Palasgaon, is owned by Mr.
Madhukar Suryabhan Dahule. He has approached the Honorable high Court
concerning the damage caused to his crops due to the diversion of the Koradi Nallah
by WCL Majri Area for the NMUG to OC Project.

Mr. Madhukar Suryabhan Dahule has filed a writ petition in the High Court (WP
No. 2190/2018) seeking compensation and prevention of further losses. The High
Court, by its order dated 25/02/2020, stated that the National Green Tribunal
(NGT) has the jurisdiction and expertise to adjudicaté the matter, and accordingly,
the case was transferred to the NGT, Western Zone Bench, Pune.

During the pendency of the matter, the applicant, Mrs. Shobha Madhukar Dahule
(wife of petitioner Late. Madhukar Suryabhan Dahule), has submitted an application
for a compromise, as per his letter dated 12/03/2024.

We would like to bring this to your notice that The representation has been
considered. It is to mention that no damage has been caused to the agricultural land
as alleged, and that too at the instance of WCL'’s or any of its Area’s activities.

11
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s such :
:cquisitior:hce;nft Ez C};foposal for sedjaition Bt s Henf:e, the request for
roviding cumpensAtion nsidered . When there is no acquisitl‘on, the question of
oollution has been oc ‘or R & R benefits also c¥o<.es not‘a.rl‘se. Further, as no
compensation does CaSIQHed due to any of the mining activities, payment of any
not arise. Hence, all the request made by your representation

dated 12/03/2024 cannot be accepted.

Lo
PR
Tt &

Area General Manager

Tt Q’i/Majri Area

12
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